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CHHAITISGARH ACT 
(No. 23 01 2002) 

An Act to Amend the Indira Gandhi Krishi Vishwavidyalaya Adhiniyam, 1987 (No. 20 
of 1987). 

Be it enactcd by ChhattisgarhLegidalureintheFif~ythirdYearofthcRepublicoilndia 
as follows :- 

I .  . ( I )  This Adhiniyam may bc caIled lh~lndiraGandhiKrishiVishwavidyalaya ' ~ h o r i l i t l c a n d ~ ~ m -  

(Sanshodan) Adhiniyarn, 2002 (No. 23 of 2002). rnenccrncnl. 

(2) It shall comc into forcc from rhc dale of its publication in the official Ciazeue. 

2. After clause (2) of Section of Indira Gandhi Krishi ~ i s h w a v i d ~  slay a ~dh in i~arn , '  1987 (No. r,,fi,, insrclion 5. 
29 of 1987) (hereinafter called as a PrincipaI Acl), the following clause shall be inseried, 
narncl y :- 

"(22) To afiiliatelrecognise collegcslcduca tion ins~i~utions for the purpose to gran 1 dcgceed 
deplomas/certificares in agriculture, animal husbandry, agriculture engineering and rechno- 
Iosy, and orher allicd sciences". 

3. Airerclause (xxviii) oiSeclion 28 o l  thc Principal Act, !hc folIowing clause shall tx inserred, lnsrrlion in srrtinn 
namely :- ~ 8 .  

"(xxix) To afiliate any college or any cducauon institudon under h e  managemcnr of any 
authoricy o!hcr Lhan the University as rccognizd institution Ibr conducting degrcc/diploma/ 
ccnifica~ccourses i n  ap-culmre and allied sciences as per Ihc provision of rcgularionmade for 
rhjs purpose". 




